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R%A SN0, 210/ 99

IN :
0A No *2264/93 ol

New Delhi: this the _ﬁ? day of Nouanbef:ZUBU%
HON'BLE MR,S.RZADIGE,VICE CHAIRMAN(A).
HON *BLE DR ,AZVEDAVAL LI,MEMER (3)
1% Union of India
through

Sacratary, '
Ministry of‘ Home :wramse*gl

North Blogk’
. Neu Delhj..‘
27 Diractnra
Intelligence Elureau,
Ministry of Home l’c.\"f‘ai.:csﬁji
. Neu Delhid
33 shri s.¢C fUardia§

seckion Officer, .
Ministry of Home APfairefy

Intelligencg Bursau,

North IBIﬁd(%']' RN

Neu DGIM oooooﬂppli@ntS‘RBSpﬂﬂdEﬂt‘

in OA

(By Adwcate: shri Siﬂ’“’nrif ) )i
Ve rsug®

Shri Babu Remf '

s/o shri Phool 51nghEﬁ

Aasistant.“" .
146, Nﬁﬁrya Nagar,

Meerut Roady

Ghaziabad (Up) - Je -Responden t(Applicant
in 0n)

(8y Adwocatet Shri sHgEEuthra)
. m‘“ -i'é
MrysS.R,Adigefyc (A)

Heard both sides on RA No.210/99 seeking

review of tha_ﬁibunal}s order dated 23,7.'99 in
OA Noii2264/99%
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23 . In pare 9 of that order it had been observed
that it was not clear from ths DPC proceedings whe ther
applicant who belonged to sC communi ty was being
considered for promotion to a reserved postj and if

so whether he was asséssed by relaxed standards

in tams of OP & AR's OMsdated 1231079 and 223492 |
Accordingly respondents had been directed to conduct
2 review DPC to consider agpp,l:l:;ant"a p romo {'.;lo'l‘i= ag
S:Cl.'. with effect from the date his juniors uere

80 _p;omqted%ﬁ in accordance with uhat had been stated

a\l:n:wref?;i,i and also other relevant rules and instmctinnaﬁ?i

3  In para 3(b) of the RA, it has been stated with
reference to the abovey that applicant uas considered
againat a reserved post in the 1991 OpPC but was Pound
not yet Fit for promotiond It is emphasised that OP &ARS
OMs dated 1231079 and 225492ralate to selection posts
whereas the 199 DPC_ met to make recommendations in
respect of non=-selection post';ia

4.} This specific assertion of respondents noticed
in para 3 above has not bsen specifically denied by

the review rea:ondaﬁt (applicant in the Ui).

5.’ Under the circumstance, we are satisfied that
there is an error apparent on the fact of the record
within the meaning of section 22(3) (PFYAT Act read
with Order 47 Rule 1 CPCY

-

63 RA No:210/99 is allowedy and OA No,2264/93 is
disnisseds No costed

ﬁf\[w %/ﬁk;—

[

(OR AL VEDAVALLI ) (S.R.ADIE )
ME MBER () VICE CHAIRMAN(A).
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